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fDBS MINISTER OF COMlttJISIGA- 
W N B  (SHRI BEUXAL VEEMA): 
I beg to lay on the Table a copy of 
the Indian Telegraph (Second Amend- 
ment) Rules, 1979 (Hindi andEnglish 
veiydona) published in Notification No.
G.S.R. 287 in Gazette of India dated 
the 31st January, 1979 under sub
section (5) of section 7 of the Indian 
Telegraph Act, 1885. ^Placed in Lib
rary. See No. LT-4223/79].
S t a t e m e n t  regabding  m a r k e t  l o a n s  

is s u e d  b y  C e n t r a l  G o v e r n m e n t  in  
A p r il* 1979.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
ZULFIQURULLAH): I beg to lay on 
the Table a statement (Hindi and Eng
lish versions) regarding market loans 
issued by the Central ^Government in 
April, 1979. [Placed in Library. See 
Nq, LT-4224/7?].

1ZM hxz.
PUBLIC ACCOUNTS COMMITTEE 

H undrtoth  R epo rt

SHRI P. V. NARASIMHA RAO 
(Hanamkonda): I beg to present the 
Hundredth Report of the PubUc Ac
counts Committee on Action Taken 
by ̂ Government on the reoommenda- 
Vmm contained in their Third Report 
on Defence Services,

SHBX VASANT SATHB (Akola): 
Congratulations to the PAC for their 
century.

UNDERTAKINGS 
COMMITTEE ON PUBLIC

Twenty-fifth Re*x>rt of the Committee 
on Public Undertakings on J«te Cor
poration o f India Ŝhortcomings in 
the fuhctioning of JuteCerpowttien of 
India.

1zm  ikfs.
ADVOCATE (AMENDMENT) BILL*

THE MINISTER ,OF LA]V, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): I beg to move 
for leave to introduce a BUI further 
to amend the Advocates Act, 1961.

MR. SPEAKER: The question is:
‘That leave be ^granted to intro

duce a Bill further to amend the 
Advocates Act, 1961.”

The motion was adopted.
SHRI SHANTI BHUSHAN: I intro

duce the BUI*

J2 08 hre.
MATTERS UNDER,RULE 377 

(i) Alva Com m ission Reboot ok ihe
MEDICAL TREATMENT OF SHRI JA Y A - 

PRAKASH NARAYAN

MR. SPEAKER: Mr. Kamath.

SHRI HARI VISHNU KAMATH 
(Hoshangabad): By your leave, Sir, 
under Rule 377 I proceed to make the 
following statement on a matter of 
urgent public importance.

On March 15, 1979, the Minister o f 
Health and Family Welfare, asuswering 
a question of mine, stated that the 
one-man Commission appointed last 
year to inquire into the inadequacy of 
medical treatment provided to Lok 
Nayak Jayaprakash Narayan, when 
he was detained under MISA at the 
Post Graduate Medical Institute, 
Chandigarh in 1975, durtagthe Bmer- 
geney had resigned in Jfebmary J.979, 
without submitting a filial report The

T w e n t v - f h t h  Report

S5HRI JYOTEttMOY BOSU (Dia
mond ̂ l«#bou») : l  beg t<, <p»esant the

•Published in Giaetteof Iridia, Extraordinary, Part-H, Seetion 2, 
dated 2*4-79.
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[Shri Hart Vishnu KamathfJ

Commission, hqwever, submitted last 
year an interim report which the Gov
ernment had not placed before  the 
House.

SHRI DINEN  BHATTACHARYA:
.. .which I mentioned that day.

SHRI HAJtl VISHNU KAMATH: 
On 15-3-79 the Minister also  stated 
that the question of appointing a new 
Commission or a hew Chairman  of 
the Commission was under considera
tion.

In the circumstances, therefore, it is 
Imperative in the  national  interest 
that the Government should without 
further delay either appoint a new 
Commission to complete the task as
signed to Dr. Nagappa Alva, or lay on 
the Table of the House the interim 
report of the Alva Commission toge
ther with a Memorandum  of action 
taken by Government thereon.  We 
are all happy to know about the steady 
progres in the condition of Shri Jaya- 
prakash Narayan and hope that  by 
God's Grace, in his own, words* fwn; 

*PîTT ̂ he will recover fully  very 
soon.

(ii) Reported shortage of Coal in
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